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L, the Chairman of the Committee on Private Members' Bills and  Resolu-
tions, having been authorised by the Committee to present the Report on their
behalf, present this Report.

2. The Committee met on the 12th March, 1975 for—

L Further examination of the Constitution (Amendment) Bill, 1978
(Amendment of article 324) by Shri Madhu Limaye under rule
294(1) (a)oflheRuhlothcedm. [Coasidera of the Bill

was postponed at of the Committee held on the 24th

February, 1975 cnd 4th 1975.]

II. Qlassification and allocation of time for discussion of Bills (vide
mmmm (b) and (c) of Rule 294(1) of the Rules of

Hi. Allocation of time to the Resolutions at item Nos. 2 to 4 set down in
the List of Busincss for Friday, the 14th March, 1975,

Further Examination of the Constitution (Amendment) Bill

3. The Committee took up further examination of the Constitution (Amead-
meat) Bill, 1975 (Amendment of article 324) by Shri Madhu Limaye,

4, Shri Madhu Limaye, the Member-in-charge of the Bill, was invited 10
attend the sitting. He did not attend. .

5. The Biil seeks to amend article 324 of the Constitution with a view to
peovide that the Election Commission shall consist of the Chief Election
Commissioner and two other Election Commissioners to be appointed by the
President on the advice of a Selection Board consisting of the lcader of the
Govefnm’ dl;dMyinlokSabhamdtheluderofomhm' and the Chict
ustice ia,

6. The Committee were of the view that the question raised in Shri Limaye's
Bill was substantially identical to the onc raised in the Constitution (Amend-
ment) Bill, 1972 (Amcndmenlaf 324)by8hn . P. Ulaganambi, M.P.,
the motion for consideration of which neptivedby House on 7th March,
1975. The Committec feel that in view of the provisions of rule 338, Shri

not be permitted to move for leave to introduce his Constitution

(Amendment) Bill during this (thirteenth) Session.

Classification and Allocation of Time to Bills

7. The Mcmbers-in-charge of the Bills were invited to attend the sitting.
None of them attended.

8. After considering all aspects of the Bills, the Committee recommend that
all the Bills referred to in the be placed in category ‘B’. The Com-
mittec recommend allocation of for each of the Bills as shown in column

.
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Allotment of Time to Resolutions

9. The Members who had tabled the Resolutions were invited to attend the-
sitting. Dr. K. L. Rao and Shri §. C. Samanta attended.

10. The Committee recommend the allocation of time as follows:—
(1) Resolution regarding measures to remove
economic

and social imjustices to women. 2 bours
(2) Resolution regarding generation and distri-
bution of clectrical power. 2 hours
3) Resolution regarding supply of essential
¢ articles at subsidized raics through fair .
price shops. 2 bours
Recommendations

11. The Committee recommend that-—

(i) Shri Madhu Lhnyeben«pemﬂmdmmovetorh\'ewinuodm
his Conatitution (Amendment) Bill;

(u)mdmmm«mmmbymcm.u
shown in the Appendix, be agreed to by the House; and

(iif) the allocation of time to resolutions, as shown in paragraph 10 above,

be agreed to by the House.
New DeLnt; G. G. SWELL,
Chalrman,
March 12, 1975. Commiitee on Private Members Bills.

Phalguna 21, 1896 (Saka) and Resolutions.



APPENDIX

$1.  Nome of the Bill and the Member-in-
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